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OPEN COJRT 

.., 
CENTft&h AQMINISTFy\TlVF .TRIBIJN{\L ALLAlit\§AD B8'1CH 

ALL8H&£lAD. 

Allahabad this the 23rd day of April 1997. 

Original AJ?plication no. ·- 330 of J,996 

I 

Hon•ble Mr. T.L. Verma, Judicial Member 
Hon•ble Mr. ~· Dayal, Administrative Memqer. 

!. Union of India through General Manager, Northern 
Railway, Baroda House, New Delhi • 

. 
2. Chief Administrative Officer(Constructions) Kashmere 

Gate, Delhi. 

3. Seni or Civil Engineer (Constructions) Northern 
Railway, Kanpur. 

• •• Applicants 

C/A Sri P. Mathur 

!. 

3 • 

Versus 

Sri Raj Bahadur, S/o Late Shiv Raj, R/o Gram­
Inchhaka Purva, P.O. Patti Shah, Distt. Fatehpur. 

Presiding Officer, Central Government Industrial 
Tribunal cum Labour Court, Kanpur. 

Tehsildar Kanpur Nagar, Kanpur, District manpur. 

• •• Respondents. 

C/B Sri Lallu Singh. 

0 R D _E R( Oral ) 

Hon•ble Mr. T.L. Verma, Member-4. 

This application under section 19 of the 

Administrative Tribunals Act, 1985 has been filed for 

quashing order dated i2.os.96 and 14.08.95 pas~ed by 

the Prescribed Authority under section 33 C (2) of t he 
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I nd1Jstri al Di s ~ ute Act and the citati on dated 14 .08 .95 

i ssued by t he R~ s pondent no . 3 , Tehsilddr Kanpur Nag ar . 

The aforsaid cas e \va s filed cha l lenging t he decisi on of 

the management not to put respondent no . l on work and 

for payment Of wages . The award WdS allowed by impt.;g ned 

order dated 12.os .96 . 

In view of t he r ecent decision of the Hon• ble 

Supreme Court i n s.L .P. no . 20141 Of 1993 wherein it has 

been held that the Centra l Administrative Trib ~nal has 

no jurisdiction of entertain appli cation under section 

19 of the Administrative Tribunals Act , 1985 against 

awa rd/or der of t he Labour Court . In that view of the 

mat t er t his app]ication is not maintainabl e and the same 

i s h~reby dismissed as not maintci inable . 

It vJ.i. 11, ho~·1ever , be open t o t he app licants 

to see k t here remedy in appropriate lega l forum in 

acc ordance with l aw • 

J\1ember- A 

/pc/ 
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